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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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WELCOME TO PARLIAMENTARY
DELEGATION FROM IRAQ

MADAM SPEAKER: Hon. Members, I have to make an announcement.

On behalf of the hon. Members of the House and on my own behalf, I have
great pleasure in welcoming His Excellency, Mr. Osama Abdul-Aziz-Mohamd Al-
Nujaefi, hon. President of the Council of Representatives, the Parliament of Iraq
and members of the Iraqi Parliamentary Delegation, who are on a visit to India as
our honoured guests.

They arrived in India on Saturday, 15% December, 2012 and are now seated
in the Special Box. We wish them a pleasant and stimulating stay in our country.
Through them, we convey our greetings and best wishes to the Government, the

Parliament and the friendly people of Iraq.
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MADAM SPEAKER: Question Hour — Q. — 321.
... (Interruptions)
MADAM SPEAKER: Please raise it during ‘Zero Hour’.
2 dors AR (ST AeTe FRIGd], R <% H HHAN WIeP W &... (FagmH)
& HBIGAT ¢ AT §9 e DI SRI-3MaR H ISgA|
. (erE)
2 Yiohs PUAR : 37eeT HEled], IR ¥ 3R Yo% H HHAN §SdTel W & I§ agd TR Al

2l... (cgauT)

11.02 hrs.

At this stage Shri Shailendra Kumar and some other hon. Members came and
stood on the floor near the Table.

MADAM SPEAKER: You raise it during ‘Zero Hour’.

... (Interruptions)



17.12.2012 10

MADAM SPEAKER: Q. NO. 321,Shri Uday Singh.
(Q.321)
SHRI UDAY SINGH : Madam, how do I ask?... (Interruptions)

Madam, the strategic importance of Myanmar for India cannot be over-
emphasized... (Interruptions) and I am very disappointed to have received this
reply which is very brief. Traditionally, India has been supporting the democratic
forces in Myanmar but we became more pragmatic in the mid-1990s and started
engaging with military regime there. We have had a successful trip of our hon.

Prime Minister earlier this year.

11.03 hrs

At this stage, Shri C. Sivasami and some other hon. Members came
and stood on the floor near the Table.-

SHRI UDAY SINGH : I would like to ask the hon. Minister whether there is any
permanence at all in our military ties with Myanmar because Myanmar has
gravitated towards China. China’s geo-strategic initiative, the String of Pearls, is a
matter of great concern for India. It concerns our security; it concerns maritime
security; it concerns gun running; it concerns drug smuggling; it concerns
terrorism and insurgency.

So, I would like to know from the Minister whether there is any

permanence in our military ties with Myanmar.

11.05 hrs
At this stage, Shri C Sivasami and some other hon. Members
went back to their seats
SHRI JITENDRA SINGH: Madam, India has close and friendly ties with
Myanmar. It has a sensitive and porus land border of 1638 kilometres and a

maritime boundary in the Bay of Bengal. ... (Interruptions) There is insurgency in
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the North-Eastern region and also security of the island territories in the Bay of
Bengal and has broader interests in the Indian Ocean region... (Interruptions)

As far as the question of the hon. Member is concerned, he has asked about
China and Myanmar, I would like to state here that India is engaging in talks with
Myanmar and it is not ... (Interruptions) 1 want to assure the hon. Member that we
have a very good strategic relationship with Myanmar... (Interruptions)
SHRI UDAY SINGH : Madam, I was not talking about the kind of relationship
that we have with Myanmar... (Interruptions) This is what I basically wanted to
know from the hon. Minister... (Interruptions) that there is some kind of insurgent
scam inside Myanmar because of the massive amount of gun-running that takes
place; illegal fishing that takes place... (Interruptions) drug smuggling that takes
place... (Interruptions) Do we have a time frame in mind during which we will
establish some kind of a close door cooperation with Myanmar to be able to
contain these, what is called as, non-traditional security issues? ... (Interruptions)
SHRI JITENDRA SINGH: Sir, recent coordination with Myanmar is evident from
the visits of dignitaries between these two countries. Our Prime Minister visited
Myanmar from 27" to 29" May, 2012... (Interruptions) Again, the hon. Minister
of External Affairs visited Myanmar from the 14" to the 16™ of December, 2012.
Likewise, there have been visits from the other side too... (Interruptions) The
meetings of the Regional Border Committee are being held regularly and ...
(Interruptions) There have also been Committees set up at the level of the Home
Secretary to talk about these issues... (Interruptions) Apart from these, there have
been regular exchange visits by the Service Chiefs; there have been institutionalize
mechanism for Navy level talks... (Interruptions)
SHRI IJYARAJ SINGH : Madam, Speaker, as per information available in public
domain ... (Interruptions) the Indian Government is working on a project to
promote better connectivity between North-Eastern India and the rest of the
country via Indian Ocean and ... (Interruptions) Myanmar territory, which

includes ... (Interruptions)
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M gorw g gred (A9gR ) @ orewe WEledl, oY gAY UR H BISW b ol @
27, (cragm)
LAY FRISAT : YD SN AR F el BT AT Fam|

... (cgayT)

3it gomm Rig aea @ 7RIy, 59 9HY WX B89 IaRId ©l... (FaHm)

3TeAE WRIGHT ¢ H SR 3ifaR H 3MTUP! Ha Uscl Al Bl AT gl |
.. (@)

JeAET AL © AT AT S S|
. ()

MADAM SPEAKER: I will call you during the Zero Hour.

... (Interruptions)

T FEGAT ¢ Xl T Sl DI SR AR H qrel BT Alhl < |

.. (orET)
e WRAST : Al WA St 7 Afed far B, SN <ifeR I gerar ol

.. (orTE)
A gomw Rig aea @ W AR & G H Al Bl (FTEH) DS FE-BIS T8 8
@l &l I8 g TUR AMAT €, 99 W WRBR YA ol @l ol (Fgr) sHD qie w1 IRAAT
g gl.... (Faum)

& HRNSAT : NI X9 ol BT Afed 8, 89 S I Usol dlel- BT HihT il

... (cgaur)
SHRI IJYARAJ SINGH : The project aims to connect the North-East better with
the rest of the country via the Indian Ocean and the Myanmar territory...
(Interruptions) and this includes the upgradation of the... (Interruptions)
et R w2t qon wwdh ol w3t (s dHer ) : sremeT weewn, 39 fdd WR 3 oy

[T ¥ 989 B! ©, 3R 3IR SId I I AT § U BT, ... (ST9eT)
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MADAM SPEAKER: The House stands adjourned to meet again at 1130 a.m.
... (Interruptions)
11.10 hrs

The Lok Sabha then adjourned
till Thirty Minutes past Eleven of the Clock.

13
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11.30 hrs.

The Lok Sabha reassembled at Twenty Minutes past Eleven of the Clock
(Madam Speaker in the Chair)
. ()
11.30 % hrs.

At this stage Shri Dharmendra Yadav and some other hon. Members came and
stood on the floor near the Table.

MADAM SPEAKER: Shri [jyaraj Singh.

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): Madam Speaker, he has already asked the question.
... (Interruptions)

During the Prime Minister’s visit to Myanmar in May 2010, he has
announced assistance of repair and upgradation of 71 bridges on the Tamu-Kalewa
Friendship Road by BRO. ... (Interruptions) An assistance of 500 billion US
Dollars was also announced by the Prime Minister. ... (Interruptions)

A e 98 7@ : AR orede WRIGY, JfeHM MR H oe Bid sffsds & R B 3R
TS DD A g9 Al ... (JAUF) HUF TWHR 7 a9 1950 F 9 A P g < fQgl 41 7 99
B! o SR 3@ T8l A9 B IS I T, QARUIC g9 AT (Fagr) S R A g4 B
TRt 3fen™ §Y # g9 W 2. (JagM) A G WE § a6 & Wrad g9 W@ € ok AT A
T S H VS F1g &l A WHR F YO A8l g b T 59 W Bl & gU ASHAT D
IR H ofs Bfd & A & ARaie H IS PG Al AR Acade HAE? ...

(Interruptions)
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SHRI JITENDRA SINGH: The hon. Member has asked about Andamans. ...
(Interruptions) But this Question relates to Myanmar. ... (Interruptions) If the
hon. Member brings to our notice any particular issue regarding Andamans, we are
willing to sort that out. ... (Interruptions) This Question relates to Myanmar and

he is asking about Andamans. ... (Interruptions)
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MADAM SPEAKER: Q. No. 322. Shri Maheshwar Hazari — not present.
... (Interruptions)
MADAM SPEAKER: Shri Harsh Vardhan.

... (Interruptions)

(Q. 322)
A gl adw @ A Sreme WEled, duld uguu I S | fafddd uqret & Wed # U

HIGUT HREAT AT S AR JAT S & Sard § W 2| G e & JgR R Y Rure
WRBR DI U g5 ol..(Fa8M) § DHad I8 S dredl g 6 dd 99 919 Y 8, 99 W
WHR < T GRAE B 87 § I8 a1 s B8 @M g 6 X qaTaRT yguor qifdesor
W 2007 # TP | b1 o1l W waed AT | de o 6 et 7 Sotar @ mis

R fidy e S| A T 7 f6 s9 ddy § Wer gn @ vl fer o g? oL
(Interruptions)

SHRIMATI JAYANTHI NATARAJAN: This is the matter which is dealt with by
various Ministries. ... (Interruptions) They are the Ministry of Road Transport and
Highways, the Ministry of Heavy Industries, the Ministry of Petroleum and
Natural Gas, the Ministry of Renewable Energy, etc. ... (Interruptions) Vehicular
standards are being notified. ... (Interruptions) Also, there is promotion of
electric vehicles and hybrid vehicles. ... (Interruptions) Policies on new fuel are
being formulated. ... (Interruptions) Incentivising the research is done. ...
(Interruptions)

When the ambient air quality was surveyed, it was found that despite the
orders of the court and despite notification of Vehicular Emission Standards, due
to increase in the number of cars, the actual effect has come down and the ambient
air quality is really bad. ... (Interruptions) So, the Government now has to take a
view on various issues such as allowing the diesel cars into the cities, whether they

can be allowed to ply, even though CNG standards have been notified. ...
(Interruptions)E


rbn
Followed by   E1   
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it g aed= ; AEIe, Al S BT Sa1d ARl Bl AR HRA a1l 2 2007 H o RAwHIiR @t
g oAl “We will take a view.” Why has the Government not taken a view for the
last five years? ¥& 39 91d b W@ W 4 Ul 2 {6 WHR yquuEfad & forg fog
A 9 afpa Bl ... (c7aem)

W g U I8 2 b Uquuded ardiarel R @H & flY UGNl Had dredi Bl
MALIHAT & AR gAD 7Y IH CHTAISH P 9QMAT S DI ATILIDAT © Sl dT8] Pl HGuUl
o g H der Bl Ul qen H ared il Bl d AReR g’ uguul Jad are i
B BIS gif=a A oM R R & <=1 @ do7 39 A4y § RGN gRT AT BNATS Bl Sl
& g # FE S g
SHRIMATI JAYANTHI NATARAJAN: Madam, the hon. Supreme Court has

appointed an EPCA, Environmental Pollution Control Authority.... (Interruptions)
The EPCA prepared special reports on various aspects of pollution as desired by
the hon. Supreme Court from time to time.... (/nterruptions) The EPCA has
submitted more than 60 reports before the hon. Supreme Court.... (Interruptions)
These are related to: improvement in fuel quality; controlling adulteration of fuels;
conversion of public transport fleet to CNG mode; improvement in public
transport in Delhi and NCR; Control air pollution in Delhi and neighbouring NCR
cities; Management of MSW in Delhi and NCR Cities; improvement in sewage
treatment and common effluent treatment plants.... (Interruptions)

Madam, there will be some time that has to be taken before all these
projects are actually enforced and the effect begins to show.... (Interruptions) We
will have to wait until then.... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at at 1200
hours.

11.37 hrs

The Lok Sabha then adjourned
till Twelve of the Clock.
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The Lok Sabha re-assembled at Twelve of the Clock.
(Shri Francisco Cosme Sardinha in the Chair)

PAPERS LAID ON THE TABLE

MR. CHAIRMAN : Now Papers to be laid.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): On behalf of my senior colleague, Shri P. Chidambaram, 1

beg to lay on the Table a copy of the Mid-Year Economic Analysis, 2012-13

(Hindi and English versions).

(Placed in Library, See No. LT 7982/15/12)

THE MINISTER OF COMMERCE AND INDUSTRY AND MINISTER OF
TEXTILES (SHRI ANAND SHARMA): I beg to lay on the Table:-

(1)

2)

(1)

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of the
Synthetic and Art Silk Mills’ Research Association, Mumbai, for the year
2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Synthetic and Art Silk Mills’ Research Association,
Mumbai, for the year 2011-2012.

(Placed in Library, See No. LT 7983/15/12)

A copy of the Annual Report (Hindi and English versions) of the Sardar
Vallabhbhai Patel International School of Textiles and Management,
Coimbatore, for the year 2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Sardar Vallabhbhai Patel International School of
Textiles and Management, Coimbatore, for the year 2011-2012.

(Placed in Library, See No. LT 7984/15/12)
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3)

(4)

()

(6)

(i)

(i)

(i)

(i)

(iii)
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A copy of the Annual Report (Hindi and English versions) of the Man-
Made Textiles Research Association, Surat, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Man-Made Textiles Research Association, Surat, for
the year 2011-2012.

(Placed in Library, See No. LT 7985/15/12)

A copy of the Annual Report (Hindi and English versions) of the Textiles

Committee, Mumbai, for the year 2011-2012, alongwith Audited

Accounts.

A copy of the Review (Hindi and English versions) by the Government of

the working of the Textiles Committee, Mumbai, for the year 2011-2012.
(Placed in Library, See No. LT 7986/15/12)

A copy of the Annual Report (Hindi and English versions) of the Central

Silk Board, Bengaluru, for the year 2011-2012.

A copy of the Annual Accounts (Hindi and English versions) of the

Central Silk Board, Bengaluru, for the year 2011-2012, together with

Audit Report thereon.

A copy of the Review (Hindi and English versions) by the Government of

the working of the Central Silk Board, Bengaluru, for the year 2011-2012.
(Placed in Library, See No. LT 7987/15/12)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(2)

(@)

Review by the Government of the working of the National Handloom

Development Corporation Limited, Lucknow, for the year 2011-2012.
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(b)

(7)

(8)

(i)

(i)

(1)

(i)

(1)

(ii)
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Annual Report of the National Handloom Development Corporation
Limited, Lucknow, for the year 2011-2012, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 7988/15/12)

Review by the Government of the working of the Jute Corporation of India
Limited, Kolkata, for the year 2011-2012.
Annual Report of the Jute Corporation of India Limited, Kolkata, for the
year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 7989/15/12)

A copy of the Annual Report (Hindi and English versions) of the Apparel
Export Promotion Council, New Delhi, for the year 2011-2012, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Apparel Export Promotion Council, New Delhi, for the
year 2011-2012.

(Placed in Library, See No. LT 7990/15/12)

A copy of the Annual Report (Hindi and English versions) of the Synthetic
and Rayon Textiles Export Promotion Council, Mumbai, for the year
2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Synthetic and Rayon Textiles Export Promotion
Council, Mumbai, for the year 2011-2012.

(Placed in Library, See No. LT 7991/15/12)
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)

(10)

(11)

(12)

(i)

(if)

(i)

(if)
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A copy of the Annual Report (Hindi and English versions) of the National
Institute of Fashion Technology, New Delhi, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Fashion Technology, New Delhi,
for the year 2011-2012.

(Placed in Library, See No. LT 7992/15/12)

A copy of the Annual Report (Hindi and English versions) of the
Powerloom Development and Export Promotion Council, Mumbai, for
the year 2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Powerloom Development and Export Promotion
Council, Mumbai, for the year 2011-2012.

(Placed in Library, See No. LT 7993/15/12)

A copy of the Annual Report (Hindi and English versions) of the Central
Wool Development Board, Jodhpur, for the year 2011-2012, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Wool Development Board, Jodhpur, for the
year 2011-2012.

(Placed in Library, See No. LT 7994/15/12)

A copy of the Annual Report (Hindi and English versions) of the Wool
and Woollens Export Promotion Council, New Delhi, for the year 2011-
2012, alongwith Audited Accounts.
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(13)

(14)

(ii)

(i)

(i)
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A copy of the Review (Hindi and English versions) by the Government of
the working of the Wool and Woollens Export Promotion Council, New
Delhi, for the year 2011-2012,

(Placed in Library, See No. LT 7995/15/12)

A copy of the Annual Report (Hindi and English versions) of the Wool
Research Association, Thane, for the year 2011-2012, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Wool Research Association, Thane, for the year 2011-
2012.

(Placed in Library, See No. LT 7996/15/12)

A copy of the Annual Report (Hindi and English versions) of the Cotton
Textiles Export Promotion Council, New Delhi, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Cotton Textiles Export Promotion Council, New Delhi,
for the year 2011-2012.

(Placed in Library, See No. LT 7997/15/12)

(15) A copy of the Notification No. S.O. 2287(E) (Hindi and English versions)
published in Gazette of India dated 24™ September, 2012 reconstituting the

members of the National Jute Board for a period of two years issued under sub-

section (1) of Section 3 of the National Jute Board Act, 2008.

(Placed in Library, See No. LT 7998/15/12)
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(16) A copy each of the following Notifications (Hindi and English versions)
issued under sub-section (1) of Section 3 of the Jute Packaging Material
(Compulsory Use in Packing Commodities) Act, 1987:-

(i) S.0. 2511(E) published in Gazette of India dated 17™ October, 2012
exempting State Agencies from the operation of the Order
No.S.0.88(E) dated 17.1.2012 upto 15" November, 2012 from the
Khariff Marketing Season 2012-13.

(i)  S.0. 2362 (E) published in Gazette of India dated 31* October, 2012
mandating 100% packaging of Foodgrains and Sugar in jute
packaging material under Section 3(1) of the Jute Packaging
Material (Compulsory Use in Packing Commodities) Act, 1987
expiring on 30" September, 2012 has been extended for a further
period of two months or until further orders, whichever is earlier.

(iii)  S.O. 2659(E) published in Gazette of India dated 31* October, 2012
mandating 100% packaging of Foodgrains and Sugar in jute
packaging material for the year 2012-13.

(Placed in Library, See No. LT 7999/15/12)
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): I beg to lay on the
Table:-

(1) (1) A copy of the Annual Administration Report (Hindi and English versions)

of the Kandla Port Trust, Kandla for the year 2011-2012.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the
Kandla Port Trust, Kandla for the year 2011-2012, together with Audit

Report thereon.

(iii)) A copy of the Review (Hindi and English versions) by the Government of

the working of the Kandla Port Trust, Kandla, for the year 2011-2012.
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2)

3)

(iv)

(ii)

(iii)

(iv)
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A copy of the Review (Hindi and English versions) by the Government on
the Audited Accounts of the Kandla Port Trust, Kandla, for the year
2011-2012.

(Placed in Library, See No. LT 8000/15/12)

A copy of the Annual Administration Report (Hindi and English versions)
of the Cochin Port Trust, Cochin, for the year 2011-2012.
A copy of the Annual Accounts (Hindi and English versions) of the
Cochin Port Trust, Cochin, for the year 2011-2012, together with Audit
Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Cochin Port Trust, Cochin, for the year 2011-2012.
A copy of the Review (Hindi and English versions) by the Government on
the Audited Accounts of the Cochin Port Trust, Cochin, for the year
2011-2012.

(Placed in Library, See No. LT 8001/15/12)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

4

(@)

(i)

Review by the Government of the working of the Sethusamudram
Corporation Limited, Chennai, for the year 2011-2012.
Annual Report of the Sethusamudram Corporation Limited, Chennai, for
the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 8002/15/12)
A copy of the Annual Administration Report (Hindi and English versions)
of the Bombay Dock Labour Board, Mumbai, for the year 2011-2012,
alongwith Audited Accounts.
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(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Bombay Dock Labour Board, Mumbai, for the year
2011-2012.

(Placed in Library, See No. LT 8003/15/12)

(5) A copy each of the following Notifications (Hindi and English versions) under

sub-section (4) of Section 124 of the Major Port Trust Act, 1963:-

(i)  G.S.R.811 (E) published in Gazette of India dated 5" November, 2012
approving the Jawaharlal Nehru Port Trust Employees (Retirement) Third
Amendment Regulations, 2012.

(11) G.S.R.776 (E) published in Gazette of India dated 19™ October, 2012
approving the Mormugao Port Employees’ (Medical Attendance)
(Amendment) Regulations, 2012.

(Placed in Library, See No. LT 8004/15/12)

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND

SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE

(SHRIJITENDRA SINGH): Ibeg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(@ () Statement regarding Review by the Government of the working of the

BEML Limited, Bangalore, for the year 2011-2012.

(i)  Annual Report of the BEML Limited, Bangalore, for the year 2011-2012,
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 8005/15/12)

(b)) () Statement regarding Review by the Government of the working of the

Mishra Dhatu Nigam Limited, Hyderabad, for the year 2011-2012.
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(c)

(d)

(i)

(i)

(i)
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Annual Report of the Mishra Dhatu Nigam Limited, Hyderabad, for the
year 2011-2012alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 8006/15/12)
Statement regarding Review by the Government of the working of the Goa
Shipyard Limited, Goa, for the year 2011-2012.
Annual Report of the Goa Shipyard Limited, Goa, for the year 2011-2012,
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 8007/15/12)
Statement regarding Review by the Government of the working of the
Hindustan Aeronautics Limited, Bangalore, for the year 2011-2012.
Annual Report of the Hindustan Aeronautics Limited, Bangalore, for the
year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 8008/15/12)

(2) A copy of the Annual Administration Reports (Hindi and English versions)
of the Cantonment Boards, 2011-2012.

3)

(1)

(i)

(Placed in Library, See No. LT 8009/15/12)

A copy of the Annual Report (Hindi and English versions) of the Nehru
Institute of Mountaineering Uttarkashi, Uttarakhand, for the year 2011-
2012, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the the Nehru Institute of Mountaineering
Uttarkashi, Uttarakhand, for the year 2011-2012.

(Placed in Library, See No. LT 8010/15/12)
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A copy of the Annual Report (Hindi and English versions) of the Jawahar
Institute of Mountaineering and Winter Sports, Pahalgam, for the year
2011-2012, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Jawahar Institute of Mountaineering
and Winter Sports, Pahalgam, for the year 2011-2012.

(Placed in Library, See No. LT 8011/15/12)
A copy of the Annual Report (Hindi and English versions) of the
Himalayan Mountaineering Institute, Darjeeling, for the year 2011-2012,
alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Himalayan Mountaineering Institute,
Darjeeling, for the year 2011-2012.

(Placed in Library, See No. LT 8012/15/12)
A copy of the Annual Report (Hindi and English versions) of the
Aeronautical Development Agency, Bangalore, for the year 2011-2012,
alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Aeronautical Development Agency,
Bangalore, for the year 2011-2012.

(Placed in Library, See No. LT 8013/15/12)

(7) A copy of the Ministry of Defence, Coast Guard Additional Director General

Recruitment Rules, 2012 (Hindi and English versions) published in Notification
No. S.R.O. 22 in weekly Gazette of India dated 14™ April, 2012 under sub-section
(2) of section 123 of the Coast Guard Act, 1978.

(8)

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (7) above.

(Placed in Library, See No. LT 8014/15/12)
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI P. BALRAM NAIK): On behalf of my colleague,

Shrimati D. Purandeswari, I beg to lay on the Table:-

(D

2)

3)

(1)

(i)

(iii)

(ii)

(ii)

(iii)

A copy of the Annual Report (Hindi and English versions) of the Coffee
Board, Bangalore, for the year 2011-2012.
A copy of the Annual Accounts (Hindi and English versions) of the Coffee
Board, Bangalore, for the year 2011-2012, together with Audit Report
thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Coffee Board, Bangalore, for the year 2011-2012.
(Placed in Library, See No. LT 8015/15/12)
A copy of the Annual Report (Hindi and English versions) of the Footwear
Design and Development Institute, Noida, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Footwear Design and Development Institute, Noida, for
the year 2011-2012.
(Placed in Library, See No. LT 8016/15/12)
A copy of the Annual Report (Hindi and English versions) of the Tea
Board, Kolkata, for the year 2011-2012.

A copy of the Annual Accounts (Hindi and English versions) of the Tea
Board, Kolkata, for the year 2011-2012, together with Audit Report
thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Tea Board, Kolkata, for the year 2011-2012.

(Placed in Library, See No. LT 8017/15/12)
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(7)

(i)

(i)

(i)

(i)

(i)
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A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Foreign Trade, New Delhi, for the year 2011-2012, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Foreign Trade, New Delhi, for the
year 2011-2012.

(Placed in Library, See No. LT 8018/15/12)
A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Packaging, Mumbai, for the year 2011-2012, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Packaging, Mumbai, for the year
2011-2012.

(Placed in Library, See No. LT 8019/15/12)
A copy of the Annual Report (Hindi and English versions) of the EEPC
India (formerly Engineering Export Promotion Council), Kolkata, for the
year 2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the EEPC India (formerly Engineering Export Promotion
Council), Kolkata, for the year 2011-2012.

(Placed in Library, See No. LT 8020/15/12)
A copy of the Annual Report (Hindi and English versions) of the
Sports Goods Export Promotion Council, Delhi, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Sports Goods Export Promotion Council, Delhi, for the
year 2011-2012.

(Placed in Library, See No. LT 8021/15/12)
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A copy of the Annual Report (Hindi and English versions) of the
Council for Leather Exports, Chennai, for the year 2011-2012, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Council for Leather Exports, Chennai, for the year
2011-2012.
(Placed in Library, See No. LT 8022/15/12)
A copy of the Annual Report (Hindi and English versions) of the Rubber
Board, Kottayam, for the year 2011-2012.
A copy of the Annual Accounts (Hindi and English versions) of the Rubber
Board, Kottayam, for the year 2011-2012, together with Audit Report
thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Rubber Board, Kottayam, for the year 2011-2012.
(Placed in Library, See No. LT 8023/15/12)

(10) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(@)

(ii)

Review by the Government of the working of the PEC Limited, New
Delhi, for the year 2011-2012.

Annual Report of the PEC Limited, New Delhi, for the year 2011-2012,
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 8024/15/12)

(11) A copy of the Notification No. G.S.R. 682(E) (Hindi and English versions)

published in Gazette of India dated 12" September, 2012 containing Corrigendum
to the Notification No. G.S.R. 381(E) dated 24™ May, 2012 issued under Foreign
Trade (Development and Regulation) Act, 1992.

(Placed in Library, See No. LT 8025/15/12)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): I beg to lay on the Table a copy of

the Memorandum of Understanding (Hindi and English versions) between the

Artificial Limbs Manufacturing Corporation of India and the Ministry of Social

Justice and Empowerment for the year 2012-2013.

(Placed in Library, See No. LT 8026/15/12)

THE MINISTER OF COMMERCE AND INDUSTRY AND MINISTER OF
TEXTILES (SHRI ANAND SHARMA): On behalf of my colleague, Dr. S.

Jagathrakshakan, I beg to lay on the Table:-

(1)

(2)

3)

(i)

(i)

(i)

(1)

A copy of the Annual Report (Hindi and English versions) of the Central
Pulp and Paper Research Institute, Saharanpur, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Pulp and Paper Research Institute, Saharanpur,
for the year 2011-2012.

(Placed in Library, See No. LT 8027/15/12)
A copy of the Annual Report (Hindi and English versions) of the Chennai
Environmental Management Company of Tanners, Chennai, for the year
2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Chennai Environmental Management Company of
Tanners, Chennai, for the year 2011-2012.

(Placed in Library, See No. LT 8028/15/12)
A copy of the Annual Report (Hindi and English versions) of the Crew
BOS Academy, Haryana (Placement Linked Skill Development
Programme), Manesar, for the year 2011-2012, alongwith Audited

Accounts.
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(4)

()

(6)

(ii)

(i)

(i)
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A copy of the Review (Hindi and English versions) by the Government of
the working of the Crew BOS Academy, Haryana (Placement Linked Skill
Development Programme), Manesar, for the year 2011-2012.

(Placed in Library, See No. LT 8029/15/12)
A copy of the Annual Report (Hindi and English versions) of the Centre
for Entrepreneurship Development Madhya Pradesh (Placement Linked
Skill Development Programme), Bhopal, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Centre for Entrepreneurship Development Madhya
Pradesh (Placement Linked Skill Development Programme), Bhopal, for
the year 2011-2012.

(Placed in Library, See No. LT 8030/15/12)
A copy of the Annual Report (Hindi and English versions) of the Webcon
Consulting (India) Limited (formerly West Bangal Consultancy
Organisation Limited), Kolkata,  for the year 2011-2012, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Webcon Consulting (India) Limited (formerly West
Bangal Consultancy Organisation Limited), Kolkata, for the year 2011-
2012.

(Placed in Library, See No. LT 8031/15/12)
A copy of the Annual Report (Hindi and English versions) of the National
Council for Cement and Building Materials, Ballabgarh, for the year
2011-2012, alongwith Audited Accounts.
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A copy of the Review (Hindi and English versions) by the Government of
the working of the National Council for Cement and Building Materials,
Ballabgarh, for the year 2011-2012.

(Placed in Library, See No. LT 8032/15/12)
A copy of the Annual Report (Hindi and English versions) of the
Alappuzha Coir Cluster Development Society, Kerala, for the year 2011-
2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Alappuzha Coir Cluster Development Society, Kerala,
for the year 2011-2012.

(Placed in Library, See No. LT 8033/15/12)
A copy of the Annual Report (Hindi and English versions) of the
Marathwada Auto Cluster, Aurangabad, Maharashtra, for the year 2010-
2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Marathwada Auto Cluster, Aurangabad, Maharashtra,
for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (8) above.

(1)

(ii)

(Placed in Library, See No. LT 8034/15/12)
A copy of the Annual Report (Hindi and English versions) of the Foundry
Cluster Development Association, West Bangal, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Foundry Cluster Development Association, West
Bangal, for the year 2011-2012.

(Placed in Library, See No. LT 8035/15/12)
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THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKKUNNIL SURESH): I beg to lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the Employees’
State Insurance Corporation, New Delhi, for the year 2011-2012.
(2) A copy of the Annual Accounts (Hindi and English versions) of the Employees’
State Insurance Corporation, New Delhi, for the year 2011-2012, together with
Audit Report thereon.

(Placed in Library, See No. LT 8036/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI P. BALRAM NAIK): I beg to lay on the Table: —
(1) A copy each of the following papers (Hindi and English versions):-
(1) Report of the National Commission for Safai Karamcharis, New
Delhi, for the year 2001-2002.
(i1) Explanatory Memorandum on the Annual Report of the National

Commission for Safai Karamcharis, New Delhi, for the year

2001-2002.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
(Placed in Library, See No. LT 8037/15/12)
(3) A copy of the Report (Hindi and English versions) on the Protection of Civil
Rights Act, 1955 for the year 2010 under Section 15A (4) of the Protection of
Civil Rights Act, 1955.
(4)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(Placed in Library, See No. LT 8038/15/12)
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(5) A copy of the Report (Hindi and English versions) on the Scheduled Casters
and the Scheduled Tribes (Prevention of Atrocities) Act, 1989 for the year 2010
under section 21 (4) of the Scheduled Castes and the Scheduled Tribes (Prevention
of Atrocities) Act, 1989.
(6)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (5) above.
(Placed in Library, See No. LT 8039/15/12)
(7) A copy each of the following papers (Hindi and English versions):-
(1) First Special Report of the National Commission for Scheduled
Castes, New Delhi, for the period 1.4.2006 - 30.9.2006.
(i1)  Explanatory Memorandum on the First Special Report of the
National Commission for Scheduled Castes, New Delhi, for the

period 1.4.2006 - 30.9.2006.

(8)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (7) above.

(Placed in Library, See No. LT 8040/15/12)

... (Interruptions)
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12.03 hrs.

LEAVE OF ABSENCE OF MEMBERS FROM THE SITTINGS OF THE
HOUSE

MR. CHAIRMAN: Hon. Members, The Committee on Absence of Members from
the Sittings of the House in their Eighth Report presented to the House on 14
December, 2012 have recommended that leave of absence from the sittings of the

House be granted to three Members as indicated in the Report:
1. Shri Dilip Singh Judev
2. Shri Madhu Koda
3. Shri Kunwarjibhai M. Bavalia

Is it the pleasure of the House that leave as recommended by the

Committee be granted?
SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Leave is granted. The Members will be informed accordingly.

12.04 hrs.

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS
29" to 32" Reports

#it it g3 (dte): Aeiey, # A iR Sdve dedl Wil /iy & FefaRed afoden

(G o SRSl WhRo) /W1 Ued W @ § ;-
(1) W\ iR IRG HFAEE (W faumn) @ HEfT WS A qo feiRe
TSRO (TTdTde) fawr & aR § 2941 gfodgH |
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2) URA 3R IRG HATAT (IRSG fAWN) B EMI B AR (2012-13) & IR H
259 fddes (1541 ot @) # eidafde RIERel IR WRGR §RT H-TT3-HRATS
et 0@t wferdeT|

3) T 3R SIS HAGI (RARA R USREET fI9RT) @ SEEl @ 7
(2012-13) @ IR # 26d Ufuded (1597 i ) # sfafdse RHIRET W TR
ERI BI-T5-hRary waet 3191 gfrded |

(4) ARA 3R IdR® HATAT (WSS fIHET) B e B AN (2012-13) B IR H
279 Ufddes (1541 < @) # eidfde RIERE IR WRGR §RT H-TT3-HRATS
Haet 3291 gfdde| E

12.05 hrs.

STANDING COMMITTEE ON COAL AND STEEL
(i) 27™ to 29™ Reports

SHRI KALYAN BANERJEE (SREERAMPUR): Sir, I beg to present the
following Reports (Hindi and English versions) of the Standing Committee on
Coal and Steel:-

(1) Twenty-seventh Report on Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-fourth Report
of the Committee on Demands for Grants (2012-13) of the Ministry of
Coal.

(2) Twenty-eighth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-fifth Report of
the Committee on Demands for Grants (2012-13) of the Ministry of
Mines.

(3) Twenty-ninth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-sixth Report
of the Committee on Demands for Grants (2012-13) of the Ministry of
Steel.
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... (Interruptions)

(ii) Statements

SHRI KALYAN BANERIJEE : Sir, I beg to lay the following Action Taken
Statements (Hindi and English versions) of the Standing Committee on Coal and
Steel:-
(1) 13™ Report (15™ Lok Sabha) of the Standing Committee on Coal and
Steel (2010-11) on the Observations/Recommendations contained in the
4™ Report (15™ Lok Sabha) of the Committee on Demands for Grants
(2010-11) of the Ministry of Coal.
(2) 21* Report (15™ Lok Sabha) of the Standing Committee on Coal and
Steel (2011-12) on the Observations/Recommendations contained in the
16™ Report (15™ Lok Sabha) of the Committee on Demands for Grants
(2011-12) of the Ministry of Coal.
(3) 22™ Report (15™ Lok Sabha) of the Standing Committee on Coal and
Steel (2011-12) on the Observations/Recommendations contained in the
17" Report (15™ Lok Sabha) of the Committee on Demands for Grants
(2011-12) of the Ministry of Mines.
(4) 23" Report (15" Lok Sabha) of the Standing Committee on Coal and
Steel (2011-12) on the Observations/Recommendations contained in the
18" Report (15™ Lok Sabha) of the Committee on Demands for Grants
(2011-12) of the Ministry of Steel.
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12.05 ' hrs.
STANDING COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE
54™ Report

N Yo AR (FBrem): TEIey, § TuNE ffdeRu (Wee) fade, 2012 & AR H
F1f®, e Rrera, fafy ok =g ddeft wmft afffa &1 s4at ufoaes (R=Y donm e

RI¥DRUT) [T Yol IR ¥l gl

... (Interruptions)

12.06 hrs.
STATEMENTS BY MINISTERS

(i) Visit of the interior Minister of Pakistan to India on
December 14™ — 16", 2012*

THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE): Sir, |
beg to lay a statement regarding the visit of the Interior Minister of Pakistan to
India on 14-16 December, 2012. The Interior Minister of Pakistan, Shri Rehman
Malik visited New Delhi on 14-16 December, 2012. This visit was in response to
the mutual invitation extended when we met on the sidelines of the SAARC
Interior Ministers' meeting in Maldives on September 26, 2012. The invitation was
both in response to Shri Malik's desire to visit India and so also to continue with

the overall strategy to continue engaging Pakistan.

" Laid on the Table and also placed in Library, See No. LT 8043/15/12.



17.12.2012 40

The House may recall that the India-Pakistan dialogue commenced in 2004
and has eight subjects, one of which is Terrorism and Drug Trafficking, which
with other allied subjects, is discussed at the Home Secretary (HS) Level Talks
with Pakistan.

Due to the Mumbai terror attacks in November, 2008, the HS Level Talks
were not held in 2009 and 2010 - as a conscious decision by Government of India.

The dialogue was resumed in 2011 and the Indo- Pak HS level Talks of the
"resumed dialogue" were held in New Delhi on 28-29" March, 2011 and
subsequently at Islamabad on 24-25 May, 2012.

In the Home Ministry led bilateral interactions, the agenda has focused on:-

1) Pakistan's continued support to terrorism and operation of
terrorist camps in PoK.

1) The prosecution and trial of the key masterminds and
conspirators of the Mumbai Terror Attack of 26.11.2008.

1i1)  Bringing fugitives of the Mumbai bomb blasts of 1993 to
justice.

1v) Issues of firing across the Line of Control as well as international
borders.

V) Terrorist financing and fake currency notes.

vi) Humanitarian Issues with respect to Fishermen and civilian
prisoners and Indian POWs in Pakistan, Visa and Consular
issues.

vil)  Narcotics and drugs trafficking in particular the Signing and
ratification of the MoU between India and Pakistan.

viii)) The need to conclude the MLAT and Extradition Treaty, the
drafts of which have already been shared with Pakistan.

The discussions also included separate technical Groups/JWG's on Visas,

fishermen, CBI-Federal Investigation Agency (FIA), NIA-FIA, and the Judicial

Committee.
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The official visit commenced with the announcement of the
operationalization of the new Visa Agreement which was signed during the visit
of the External Affairs Minister to Islamabad on 8" September, 2012. The new
Agreement introduces several liberalized features in the visa regime, including
increase in the number of permissible places to visit to five (from the earlier three
places) under the Visitor Visa category, long term visa for upto two years for
persons above 65 years and for nationals of one country married to nationals of
the other country as well as their children below 12 years. It introduces Visa on
Arrival at Attari/Wagah Check Posts for persons more than 65 years old, and
Group Tourist Visa for travel in groups between ten to fifty members organized by
approved tour operators. The Agreement provides for grant of business visa with
exemption from police reporting for businesspersons with annual income above
Pak Rs.5 million or equivalent, or annual turnover above Pak Rs.30 million or
equivalent. The Visa on Arrival will be operationalized from 15" January 2013
and the Group Tourist Visa scheme will become effective from 15™ March, 2013.

In the talks which followed, I made it clear that the key issues in the mind
of the Indian Govt. & our public is the issue of bringing the guilty of the Mumbai
Terror Attacks to justice. I pointed out that many of the real mastermind and
conspirators as well as key participants in the Mumbai Terror Attacks had not yet
been charge sheeted. In this context I specially mentioned the fact that our
investigation have shown that one Hafiz Saeed was one of the Mastermind of the
26/11 attack conspiracy and Pakistan has yet to take effective action to charge
him. I reiterated the value of the voice samples for establishing the identity of
those who were audacious to be caught on tape while directing the attackers. I also
emphasized the need to respond to the Letter Rogatories sent to Pakistan pursuant
to the investigation by the NIA.

With regard to the Judicial Commission's visit to India to complete the
"cross-examination" of the four witnesses, we had already conveyed our in

principle approval. We have also emphasized to the Pakistan side the need to
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ensure that the revised Terms of Reference/Agreement need to be worked out
carefully in consultation with the senior Law Officers of both sides so that this
time there are no legal lacunae. Accordingly, it was agreed that a team from India
will visit Pakistan in this week to settle this document so that the Judicial
Commission may come at the earliest.

I then took up the issue of non-compliance/ execution of long pending Red
Notices against the absconders of the Mumbai Blast case of 1993 - in which more
than 400 people were killed - being a blot on our bilateral cooperation in bringing
fugitives from law to justice. The D-Company operatives - led by Dawood
Ibrahim still evade arrest. International community has now universally
acknowledged the danger this criminal- terrorist groups poses. Recently, the US
designated Dawood Ibrahim as a Specially Designated Global Terrorist and
another person of the same group as a Drug kingpin. Pakistan has to ensure full
cooperation in the capture of these absconders in right earnest.

The Pakistan Minister was informed that in 2012 we saw concerted
attempts by terrorists to infiltrate across the Line of Control in J&K and these have
occurred across several sectors of the Line of Control. Besides, there have been a
large number of cases of unprovoked violations of the ceasefire. Our inputs
indicate that the number of terrorist camps and launching pads in PoK remain
intact. Thus, we are yet to see effective action on ground.

I highlighted the fact of the increasing number of consignments of fake
Indian Currency notes being seized in India and by other countries from
individuals coming from Pakistan. This indicated that the production and
circulation of FICN is growing in Pakistan, direct or indirect patronage of
influential elements/groups in Pakistan cannot be ruled out.

Pakistan's attention was drawn to the disturbing increase in the attempts to
push drugs across the Punjab border, including through railway cargo wagons.
The need to ensure effective counter measures on the Pakistan side was noted by

the Pakistan side.
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The work done by the Judicial Committee on Prisoners for their release,
repatriation and humane treatment was reviewed and attention was drawn to the
issue of missing Defence personnel and POW's. I reiterated the proposal made by
India earlier that the mandate of this Judicial Committee could be extended to also
cover missing Defence personnel and POWs.

The issue of prompt return of the fishermen's boats and so also on working
out the modalities for return of inadvertent fishermen crossers was discussed in
detail as these are humanitarian issues affecting the livelihood of poor and
marginal fishermen.

I commended the mercy petition by the family of Sarabjeet Singh, who has
been imprisoned now for more than 20 years.

The Pakistan side raised the issue of progress of investigations in the
Samjhauta Express Blast. NIA updated the FIA. It was also clearly stated that the
progress of Samjhauta investigation could not be equated to the Mumbai Terrorist
Attacks.

In the official level follow up discussions, the Home Ministry and NIA
officers met their FIA & Interior Ministry counterparts. The Indian side outlined
the further action/steps needed by the Pakistan side to ensure that the evidence
available in Pakistan is gathered by FIA and that all conspirators of the Mumbai
Terrorist Attack as well as of the wider conspiracy to cause terrorist attacks to
inflict mass casualties in India, are brought to justice.

In conclusion, the following immediate next steps/outcomes, were agreed
to:

(a) India delegation will visit Pakistan in this week to settle the revised
terms of agreement so as to facilitate an early visit of the Judicial
Commission from Pakistan - preferably- immediately after the Courts
reopen in January, 2013 and the convenience and Orders of the

respective Judicial forums is obtained.
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(b) MHA, NIA & NCB team will visit Pakistan in January 2013 to
operationalize the "Task Force" on counterfeiting and drugs trafficking.

(c)  That the Home Secretaries would endeavour to meet in the first quarter
of 2013 to review progress.

The Interior Minister also called on the Hon'ble Prime Minister & Hon'ble
Leader of Opposition Smt. Sushma Swaraj.

Thus to conclude, the emphasis was that the continuing peace process,
Confidence Building Measures (CBMs) and enhanced people-to- people contacts
between the two countries have to proceed in an atmosphere free of terrorism and
violence. In this context, the need for bringing guilty of the Mumbai terror attack
to justice was emphasized as being of paramount importance. On a larger plane, it
was stated that terrorism is affecting all aspects of the relationship and that we
must deal with this menace effectively.

Mr. Rehman Malik, Interior Minister of Pakistan has been telling us
repeatedly that he had arrested Mr. Hafiz Saeed thrice and that on each
occasion, he was let off by the courts for lack of evidence. We had been given
to understand by the Interior Minister of Pakistan that Mr. Hafiz Saeed had
been arrested on the charges of being a part of the conspiracy for the 26/11
Mumbai terror attacks. During my talks with him, he stated that if we desire, he
will give us the FIRs and the Judgements pertaining to the three occasions
when Hafiz Saeed was arrested and let off by the courts. When we pursued this
matter, they have given us papers pertaining to the detentions of Shri Hafiz
Saeed in 2002 and 2009. From the papers given to us, it is clear that the
detentions of Shri Hafiz Saeed in the aforesaid cases were for other reasons and
not for his role as a conspirator in the 26/11 Mumbai terror attacks. Therefore, I
can only say that Mr. Rehman Malik appears to have been misinformed in the

matter.
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12.08 hrs.

(ii) Status of implementation of the recommendations contained in the 15"
Report of the Standing Committee on Social Justice and Empowerment on
Demands for Grants (2011-12), pertaining to the Ministry of Social Justice
and Empowerment”

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI P. BALRAM NAIK): Sir, on behalf of Kumari Selja, I
beg to lay a statement regarding the status of implementation of the
recommendations contained in the 15" Report of the Standing Committee on
Social Justice and Empowerment on Demands for Grants (2011-12), pertaining to

the Ministry of Social Justice and Empowerment.

12.08 ' hrs.

(iii)Status of implementation of the recommendations contained in the 101*
Report of the Standing Committee on Commerce on Demands for Grants
(2012-13) (Demand No.12), pertaining to the Department of Industrial Policy
and Promotion, Ministry of Commerce and Industry **

THE MINISTER OF COMMERCE AND INDUSTRY AND MINISTER OF
TEXTILES (SHRI ANAND SHARMA): Sir, on behalf of Shri S. Jagatrakshakan,
[ beg to lay a statement regarding the status of implementation of the
recommendations contained in the 101* Report of the Standing Committee on
Commerce on Demands for Grants (2012-13) (Demand No. 12), pertaining to the

Department of Industrial Policy and Promotion, Ministry of Commerce and

Industry.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 8041/15/12.
**Laid on the Table and also placed in Library, See No. LT 8042/15/12.
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MR. CHAIRMAN : Now we take up Zero Hour. Shri S.S. Ramasubbu.

... (Interruptions)
SHRI S.S. RAMASUBBU (TIRUNELVELI): Mr. Chairman, Sir, I raise an
important issue regarding Tuticorin Airport expansion and provision of
infrastructure facilities. Tuticorin (Thoothukudi) in Tamil Nadu is a major port
city in the country. It became the centre of India’s Independence movement in the
early 20" century. Tuticorin harbour is well known as pearl diving, fishing centre
and ship building. Tuticorin is surrounded by Tirunelveli, Kanniyakumari,
Virudhunagar and Ramanathapuram districts and on the south-east by the Gulf of
Mannar. Tuticorin is also nearer to Tuticorin Port, Nanguneri SEZ, Kudankulam
Nuclear Power Plant and for the visiting tourists to Rameswaram.
(Interruptions)

It is an important centre on the commercial and tourist map of our country
and it is presently served only by Spicejet Airlines to Chennai. In the recent past,
the tourist traffic to this city and neighbouring places have increased manifold and
most of the tourists prefer to travel by air so that they can utilize their time to the
maximum. Considering the commercial and tourism potential, there is not enough
service connecting Tuticorin with other important cities. Moreover, people from
Tuticorin, Ramanathapuram, Tirunelveli and its adjoining districts where
population of Muslim community is concentrated often go to various foreign
countries especially to Gulf and South East Asian countries. They have to go
either to Chennai or Thiruvananthapuram for their onward journey and in the
process they suffer financial hardship and also lose considerable time in travel and
energy. ... (Interruptions)

In the recent past, Union Government has identified 35 non-metro airports
in the country for expansion and modernization. Expansion of Runway and other
associated facilities at the Tuticorin Airport including introduction of wide bodied

aircraft is under consideration of Airports Authority of India. Currently the Airport



17.12.2012 47

accommodates only ATR type aircraft which seats only about 50 to 70
passengers.... (Interruptions)

Keeping in view of the above, I urge upon the Union Government to kindly
take necessary steps for runway expansion, modernization, improving
infrastructural facilities and night landing at Tuticorin Airport and adequate funds
for the same may kindly be allocated within this financial year. ... (Interruptions)
it Terda Ree (FREm): 99Uy wElGy, oY B W IR & g HAl R 99 H Y
J 3R Pt & a9 MY 21 AT T 9 BAR qob # I8 R S=M &l ATHR R FBR DI ..
BARI R TR 37T 3R 0 R B IS B R YRA GRBR B IRB A IHB] HIs SId1d
T far WY, I8 89 T WHR TE B | WRA WDR Bl GG & [ H3l DI ard bl
A TH A9 <A1 AIMRY o, ofp TR g #A S gU I, .. (@M. *F IEH a9 B, e
$B el Gl § A g 5 S BT S99 989 JH9H gl | WRA-ufhw™ & di # S
fepbe 4 BN AT 8, 98 & PRAT ALY 3R AN P A Plg radid qei el @y
9 db Tifh 26/11 & QAT B 3R efhw Fsg & URd &I & diuar 8 99 db
IR ¥ ARG DI PIg arqdid Tl B drfegl § 78 w3 & AR wxar g 6 9 Iha
AT # @S BN qUM < 6 RA WREHR @ 39 IR F @ gfafmar 21 . (aum) a8 e
A9 T 81 AR, BIS qEd el el Ayl .. (JaET)

QU AEIEA ¢ &1 <aoll UH. ged, # WO a1y, 20 REpaR Serfl, €. dks R ud A
3TN 3T & A S Ferdd RI=gl gR1 oy 1Y fave & wrer dag e 9 2l
.. (e
MR. CHAIRMAN : The House stands adjourned to meet again at 2 p.m.
12.12 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.

" Not recorded as ordered by the Chair.
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14.00 hrs.
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)
... (Interruptions)
At this stage Shri Dharmendra Yadav and some other hon. Members came and

stood on the floor near the Table.

... (Interruptions)

MATTERS UNDER RULE 377"

MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise
Matters under Rule 377 today and are desirous of laying them, may personally
hand over slips at the Table of the House immediately. Only those matters shall
be treated as laid for which slips have been received at the Table within the
stipulated time. The rest will be treated as lapsed.

... (Interruptions)

* Treated as laid on the Table.
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(i) Need to construct a bridge on river Rapti between Shrawasti
and Bhinga in Uttar Pradesh

ST, faa paR avsy (smEwl): § WER B AN 9 AR ATHNG BT Aga B
afe & & SMUe HTawl Ted WA H oD HhR] UG AT AT T AT 18
freriier s all T4 W gol Afed Awal IS ®Be (WLARUE.,) & 3fcdia i wHeamn
ST SHfRd # maedd & | o 7 i siawlt sm-om aret faceft et &1 afes awt
Bl B SAerad H HEK SIS Bl TIH 70 AR AETG! DI BRIl B8R d A1 | ol
JRMYR SIUS & STHI 60 BOIR STATEl DI 1 DA D 4-6 Held, I IR DI GfaeT
4 ved €, WY Aawl wded wWd A B gy dlg uRuY ([ JISMEH) | JSHR AT
DI GIAeT AT BRA TAT WRA-UTS RIS AT A AT S B Ud ol G AT
I fafaferdl w sfger o |
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(ii) Need to regulate the price of medicines in the country

SHRI CHARLES DIAS (NOMINATED): The unreasonable pricing of medicines
by drug manufactures has created problems for poor patients in the country. The
particular brand of drug which contains the stipulated chemical or medicine for the
cure of a disease, has its own manufacturing cost and this can be ascertained in a
given period of time. While the manufacturing cost can be reasonably judged of
the chemicals or ingredients used with its contents for the cure of a disease, the
present trend to add some other chemical in the name of 'enriching' or making
'more effective' has put the patient in a situation to force them to buy and thereby
exploit them. This is a move to deceive or cheat the hapless patients and in his
misfortune of becoming affected with disease, he 1is cheated by drug
manufacturers. The unreasonable pricing of medicine is explained by the
manufacturer by the 'adding' of this extra element.

The Government has to look urgently into this unhealthy trend of drug
manufacturing and unreasonable pricing and thereby cheating of the patients. The
Governemnt can intervene by insisting the mode of manufacturing drugs with only
the required chemicals and regulate its price and also initiate intervention in the
manufacturing of essential life-saving medicines in the public sector for the best

interest of patients in the country.
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(iii) Need to convert the single railway line from Madurai
to Kanyakumri to double line

SHRI MANICKA TAGORE (VIRUDHUNAGAR): Madurai is the very important
tourist destination in India and situated near the central place in Tamil Nadu. This
city is called Temple City, so people from India and abroad visit the city
throughout the year. In Madurai, lot of Central Government offices, State
Government offices and many educational institutions are located. Officegoers,
school and college students are commuting daily from the nearby/adjacent cities to
Madurai by trains and bus. Besides, Kanyakumari is also a very important tourist
destination in India. Many tourists from India and abroad visit this place
throughout year. Those who visit Madurai proceed to Kanyakumari by train and
vice versa. All the trains originating from Kanyakumari, and Tuticorin to Chennai,
Thanjavur, Dindigul, Coimbatore are passing through the single line via Madurai
city which leads to traffic/line signal problem, so the trains are not able to reach
the destination in time.

At present, Madurai to Kanyakumari railway line is a single line and being
a single line it is very difficult to run the passenger, express and goods trains in the
same line. So, this single line may be converted in double line from Madurai to
Kanyakumari for the convenience of operation of more trains and goods trains.
Hence, I urge upon the Government, Hon’ble Railway Minister to take necessary

action at the earliest.
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(iv) Need to include all blocks in Malappuram alongwith Wayanad in Kerala
in Multi Sector Development Programme and extend centrally sponsored
scholarship schemes to more students by raising the income ceiling
SHRI M.I. SHANAVAS (WAYANAD): After the Tabling of Sachar Committee
report in 2006, the UPA Government initiated a host of measures aimed at
uplifting the minorities. Multi Sectoral Development Funds (MSDF), earmarked
for the infrastructural development in the Minority Concentrated Districts was a

unique engagement by the Union Government.

In the Multi Sectoral Development Programme, during the 11" plan period,
19 districts were selected. In Kerala only Wayanad was selected but there was a
serious omission as Malappuram district, with 70% of Muslim population was not
included. Now, during the 12" plan, it is envisaged that in place of Minority
Concentration Districts, Minority Concentration Blocks would be considered.

I would request the Union Government to include all blocks in Malappuram
along with Wayanad in the program. It is also learnt that a huge amount has lapsed
in MSDP program, reason being the nodal agencies empanelled to implement the
projects were not given administrative expenses. In the case of disbursal of
minority scholarship, a administrative expense of 2% is accorded.

For pre-matric scholarship, 16.5 lakh students applied. This rate is higher
than last years 10.3 lakh applications of which only 690,000 were qualified for the
scholarship. The main reason for this lacuna is that scholarship is being allotted as
per their population. In the case of SCs/STs, the disbursal is demand driven. All

eligible students are given scholarship in this case.
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The ceiling of income limit for scholarship is very unscientific. It is
Rupees one lakh and two lakhs as parents’ income fixed for pre metric and post
metric scholarship respectively. The creamy layer limit is Rs. 4.5 lakhs and at
least, scholarship fourteen law schools in the country are not included and the
Government must take steps to include these schools. I would hence request the
the income limit should be set as Rs. 4.5 lakhs. In the ‘merit-cum’ means Union
Government and the Ministry of Minority Affairs to look into these issues and

take necessary steps immediately.
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(v) Need to construct Railway under bridges at level crossings in Bhiwani-
Mahendragarh parliamentary constituency in Haryana
SHRIMATI SHRUTI CHOUDHRY (BHIWANI-MAHENDRAGARH): Due to
railway tracks villages are divided in two parts and the people are facing problems
concerning the safety of human life especially school going children and livestock.
Regarding the steps taken for construction of Railway Under Bridges in Bhiwani-
Mahendergarh Parliamentary Constituency it is submitted that administrative
approval for manned railway crossings at six locations mentioned at Sub Para (a)
to (f) below, has already been accorded for Rs.181.35 lakh each by the Govt. of
Haryana. But, as per the latest policy Railways are eliminating the
manned/unmanned level crossings by replacing ROB/RUB being economical.
Hence, there is an urgent need to construct nine Railway Under Bridges (RUB),
instead of Manned Railway Crossings in Siwani Region ( Bhiwani), at the

following sites :-

a) Railway Crossing RD 36/1 km. at b) Railway Crossing RD 43/7
Gaindawas. Km. at Motipura.
c¢) Railway Crossing RD 184/2 km at d Railway Crossing RD 32/1
Baralu. km. at Siwani.
e) Railway Crossing RD 46/1 Km. at f) Railway Crossing RD 24/6 km
Jhumpa Kalan. at. Barwa.

g) On Jhanjhra Sheoran-Damkora track h On Gate No.120 under the

at km 183/3 instead of 183/1 due to Unmanned Railway Crossing
change of way after consolidation of on Broad Gauge Railway
land. Track near Sohansara.

1) At km. 85/0-1 between BNW-BWK
on Re-HSR section of Bikaner

Division in lieu of closure of LC.
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No.C-54 a manned engg. at Bhiwani.

One more RUB is required to be constructed at km.32/14-15 between Ateli

and Kathuwas in district Mahendergarh.

As such, I request the Hon'ble Minister for Railways, through the Chair, to
look into the matter and direct the authorities concerned for construction of RUBs
at the above mentioned sites, in coordination with Government of Haryana for
implementation of this urgent demand in the larger public interest for which the

people of this area will ever remain indebted to you.
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(vi)Need to stop the move to depreciate land value
in Lakshadweep

SHRI HAMDULLAH SAYEED (LAKSHADWEEP): I would like to draw the
attention of the Government to a proposal by the Lakshadweep Administration to
depreciate land value in the islands. Of the 32 square Kilometer, the area of usable
land 1s only 28.5 km. The land which was valued at Rs. 7000 per square meter is
now being reduced to Rs. 700 per square meter. It is important to note that the
value of land always appreciates. Such a move to reduce prices is unacceptable.
The price of land usually varies as per the circle rate of the area which is set by the
Administrator. Other Union Territories like Daman and Diu, are increasing circle
rates from Rs. 50,000 per square meter for agriculture plot, Rs 75, 000 per square
meter for residential plot, Rs. 1,50,000 for commercial plot and Rs. 1,00,00 per
square meter for industrial plot to improve financial health. Even in Goa, circle
rates have been hiked between a range of Rs. 7000 to Rs. 62,000 per square
meter.

Therefore, I request and urge the Government to kindly take note of this
proposal and seek an explanation from the Administration and stop this move to

reduce the value of land in the Islands.
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(vii) Need to uplift high quality coal in the country
instead of resorting to imports

A wyufa 1 Rig (same): Pidd 308 @ gR1 a9 TAM WR 9T Wl &1 §g B 3=
BRE B R DY DI SATe a1 S @1 8, Sl Y @eHi § S o<l drelt
DIIA ITAL | WRA H IR UG dTel DIIel BT SAEH T8l 8 P HRY g9 T W
facer & S mard fHar S W@ T SR IRG WReR & g fasel gu1 @™ @ o @ T
U W H IEDIC BT DA T & q18 W IAD ST A HAT I8 I(ad a1 © |

3I: BH DI HA SN A AN B & [P Yd 99 @erl bl YA @re], fhar Sy

difer 31 fh BT BIIAT ITAL B Gb |
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(viii) Need to inculcate noble values in our children and
appoint psychologists in each school

N Mg AR (SH7g): M g=ai & BIE-BIS ddl R S 81 A FERT 9 2 |
= BT Sl DI AS-HIS HIAT, M <, ARYIC AT ST B bl 81 g § | 6gad
IRAR 3R SE-TF B Bl q g2l ® 79 | Yrs-aN, fa=gdn, g€i & ufd 3mey 9ra o
AEIS o fApfid 81 9 A U 82 ddb qed WIaral Wbl ¥ a9 B/d A | 6gad
URART B T A qedl H AbAUd, HFRD q1a AT Al qgd @l S Dl @ATgerdl
Tg T8 ¥ | AT 99T # RaR # qedl | e R 9 8 2 € | g Rrmes
g & F=d B M IPR B Hifddba e B AU I8 THeW 2 B g oI
Sl B R PR QAT | g=ai & FAHEl D FHG BT JAN AT [deped T8 HRd € |
T HRYEX TR FT I @ 8, 98 59 WRe & E9d Wl B YR W WA @ § I§ S

B HREd W AU B U TR 7 | PR W EHD Wall Pl Wok-Wokd el arRdiad
Stta 3 ot & @& o ¢ |

uRarR, 3, aRkaer ik Rierd q=di & Afdawa FHor § J8/e e © | 379 Pel A
P Tl DI A A6 W o O Fhddl © | S &R AA-UA1 30 g2l H U R e DI
TATI PR G & | 93d UGS P a1 B HRUT Ul 9 29d 81 @ 2 INUAT AHSAT Bl dRB
GWE |

RIeT-gomell # SIS RN B aHhal § | IS TPl 4, UJD Hell & (oY
ST HATASIehT bl FYfRT B ST @MY Sl T-AD T Dl FHT DI AHHDBR IAD
STHATD], AT R JeATYDT & A HADR IWD! THARAT BT FHE R D | g2l B
TN f¥ien ST S1fT oTawdd B | WRG a9 # e &9 8, daed 7 7 & Arfen we | a5,
STEATYD] AT AU & AieTeyul Adei b1 81 I Aaedd © | I Fedl g8 a1 @
AT ST FHell 2 |
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(ix) Need to provide adequate power supply to people living around
Tehri Hydro Development Corporation Limited in Tehri Garhwal
parliamentary constituency, Uttarakhand

SiAh ATen Wow wedt e (Redt ea@) @ # o=y Ton #Al &1 eI S dHay &F
fegd-Tearel STRIEdS @ SR fael T =l § | sl # SvaeiRi 1 fastell grotde @ gan
g | o fasTell 1 Seure Bl sl 8 RE1 8 | 9 Uioige W UaT B drell fastelt 3y
geEl ST 91 SErl @1 frd g | Afed gu @1 vy w8 © 6 R a3 9 o |
AN U R B I §, T8 &F SR gl W&l 2 | UIolae &F & AG-UR B 1Al H 5-6
He db faoioll &I Fells -8l Edl & | Safh Suas & 3uy &F & sy & fam,
BT qAT IRC B4 H 24 €¢ [ISTell B yfd o &t 8 | 59 SR Nl 4 4R A
T § i fastelt &1 drorge 381 @t Y TR o 8ol 7 3R 81 a1 fasren w8 fira
El 2 | Sl W g Soll HA Sl A g 2 [P Uil & b SMHUN & Tial bl
At & s Urotde W fasielt & WU |
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(x) Need to establish a Kendriya Vidyalaya and a Jawahar Navodaya
Vidyalaya in Chandauli district, Uttar Pradesh

3t IAMBIE (T<e): T JwIfad @€iell | el Bl Uely & ol bls IaH e HwIm
TE & | el SUE S AR W § WEl W Xed & dgd AR Py I bl §
T sfeue offaer pRUNeH forfies & it Do) © oifhs a8 W d<al &1 Yo & folv daa
Uh B D [dEned 8 A &g IRBR & HHAIRAl & gedi bl Sed JUasil areil (& e
e urchl & SIue Fordl gHIfad B | e @1 98 Javddhdl § | SR Wl & 9w UQ
forg 8 @ Toue WHRIT 980 88 a9 gENT AT S AP & URIEN W) S S |
el R YT gedi Bl UeH B Y dadd b & SaeR aey fqenerd 8 Ry wwior g
@ vers g8 T B unlt | ot & T 39 9 9T @ oewd © | 9% deel o
yAIfd &, gafary Tl & Al gfawreredl a=d, SiareR A fqererd § Rien ugu #xd €
Tl TATAfRRT 1 3 923 g foRady §X BV JAT TAIE JaHT Pl < Bl T aRT H A
BT B HET JAT SIS R A e &t 1ed W g o | sy § WRGR I HI
FRAT g fob 9 dalell 99U H U Dy fIemerd UaH o SaTeR Tdied faened & AT dY
s SIS dalell TaAedR] 81, 719 @ fA9emell =i & Uers afdd 7 8 3k 9 ug
fAgdR TARIE Taell JabT BT Q¥ S I gR1 § o, THRell FIRT R 8l qd1 U
A faprg B ued R e o | Taell FHRIT STRIE TaH fIBr BT A SRigel dl
g7 B € 9R ¥ ST R B A1 TRl FHRAT MUY ¥ BN | Sl §9 91 B &g
WRDR DI FHSA AMBY R JATMY dalell TG H b Dhsid [demeld Gaq Teb STdTex
A1 fIeTa™ ® RUAT JATRNY B i SHug dalell W MaraAl # U Scdre b1 Al
a1 81 3R el TR R |
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(xi) Need to set up Medical and Agriculture Departments
in Allahabad University

2 B A HRERAT (FAYR) : SelrerEre favafdeney o1 darg fdvafdaraa &1 o ua gu
ST 8 IY P FHI B AT § W I dd SAREE D fawafdemem § 7 A1 gUd
ASHA BlST B WG B W 3R T & BN AurT & Wirer &1 W | gaeEe

o

feafqenery § ARSHd Blefsl @ PN AU B R 7 89 ¥ 8RB fafhed 7 $iy

e o wA ¥ AT © | soeEe feafderey # fafeen vd oy vr & e &
forg faeafdened gR1 oI5 HarE 7 57 S | BEl § T AN § | ffeen ud oy
AT @ o & forg AR |01 @1 S [ 2 Wy fzafaener s gR1 S fAwrn @
RITUAT & Y PIg HrIATE! T8l B! T |

3 WHR ¥ W I ¢ 6 goeEr day feafdarea 4 Afsda w3 $i

9T @1 AT 8F ATIeID DA IO Dl BE BN |
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(xii) Need to construct railway lines on Simri — Bakhtiyarpur and Saharsa-
Kusheshwar asthan in Bihar

it f&mer o area (TEfsan): fAeR Ty & WeRd], AR Ud R4 el Xl fasr Aol §
BB UosT & | Sudl ¥ A aREERR 4 [ERAS U9 Aevdl 9 HRRER WM dd ¥
fafor & fo Yo 43T gRT s IR QA& HRIEAT AT | odfhd 919 dd Nl fA\ior @t
Wi T8 B F I &3 # /T arel AR # AR RIem € 1 99 2010-11 & XA qoie A
TIPTC Xt 3 7 ABaT H 30 Nl gofe Wiyl § o &1 off 6 fos &3 o1 ¥ 4
Sre & folg A w0 I AiBH URATSHT S R IRERgR | [, 3R
FET ¥ HRUTR WM ¥ WS &b A&V Pl eI BRIDPR WIp(<d Dl UfhAT Y& DI S|
AAfPT Ta | ATHAAT | B XA goic U §Y, WY A4 A Sad X el & I B Wi
BERE]

3 SAfE H R SREAIRR A BRI 3R Fevd1 I PR WM TP D ol TS
& 70 B Wpld TR IY §9r T oY |
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(xiii) Need to set up a Greenfield Airport near Kanyakumari
in Tamil Nadu

SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): It is a long dream of
the people of Kanyakumari District to have an Airport in Kanyakumari, which is a
renowned spiritual and tourist destination of our Nation. [ had met the then
Minister of Civil Aviation and the then Chief Minister of Tamil Nadu earlier and
had submitted a representation for setting up of an Airport in Kanyakumari area.
In this connection the Secretary to Government of Tamil Nadu had recommended
to the Secretary to Government of India, Ministry of Civil Aviation, New Delhi
for the formation of Greenfield Airport at Kanyakumari vide his letter
No0.21358/1.2/2009-5, dated 23-11-2009. But the matter is pending in the Ministry
of Civil Aviation for the past 3 years without any development.

Kanyakumari normally attracts more than 3 million Indian and
International Tourists every year. Revenue authorities in Kanyakumari District
had identified 800 acres of land near Kanyakumari for development of Green Field
Airport near Kanyakumari.

Kerala state had developed three international airports in
Thiruvananthapuram, Kochi and Kozhicode during the last 10 years within a
narrow stretch of 300 km distance. These airports were constructed with the sole
initiative and efforts of the local people with the cooperation of the Kerala
Government with the sole aim of providing employment to 2 million Kerala
emigrant people now working in gulf countries. Through these airports exclusive
regular daily flights are organized to gulf countries and Singapore ferrying
workers for having gainful employment in these countries. In Kannur another
international airport is being developed which is about 50 km from Kozhicode
airport.  Similarly international air traffic from Kanyakumari will increase
employment opportunities for people in southern region of Tamil Nadu where

there is very little development now.
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Russian nuclear experts and Technicians, who regularly visit the Russan
aided mega nuclear power plant in Kudankulam near Kanyakumari in extreme
south Tamil Nadu are also eagerly waiting for an international airport at
Kanyakumari.

And I hope that the Union Government will fulfil the dream of the people
of Kanyakumari District, Tamil Nadu by passing necessary orders for the

formation of a Greenfield Airport.
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(xiv) Need to run important trains to and from Kerala through double track
railway line between Coimbatore and Irugur in Tamil Nadu

SHRI P.R. NATARAJAN (COIMBATORE): Coimbatore city in Salem Railway
Division (Southern Railway) is an important city having major Industrial,
Educational, Health and Textile institutions. It gives highest revenue next only to
Chennai in Southern Railway. Considering the increasing traffic flow and revenue,
Coimbatore Junction has been given Al status in the recent past. An electrical
double track line from Chennai-Shoranur Junction via Salem-Erode-Tirupur-
Coimbaore Junction Podanur Junction is available. Moreover, a double track line
from Erode Junction Shoranur Junction via Irugur, Noth Coimbatore, Coimbatore

Junction and Podanur Junction is also available.

Even after a lapse of two years since the formation of double track line
between Coimbatore Junction and Irugur, some of the Kerala bound important
Super Fast Express Trains are skipping this Coimbatore Junction Station and
running via Podanur-Irugur single track line. Reasons for this is said to be the
[rugur- Coimbatore —Podnur double track line (23 Kms) is treated as branch line
and Podanur—Irugur single track line as main line according to the distance

indicator of the railway track.

The stand of the Railways is totally unacceptable to the general public,
railway commuters, various political parties and several organizations being
unhappy have resorted to various forms of democratic struggles.

I, therefore, request that Irugur-Coimbatore double track line may be
declared as the railway main trunk line by changing the distance indicator from
Irugur to Coimbatore as 479 Km from Irugur via Singanallur, Peelamedu, North
Coimbatore and Coimbatore Junction as 480, 481 and 496 instead of KM. 1 from

Irugur and Km 17 at Coimbaore Junction.
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I, therefore, request the honourable Minister of Railways to give serious
thought on this and take necessary early steps to resolve this issue as suggested

above.
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(xv) Need to constitute a separate Ministry for Animal Husbandry, Dairy and
Fisheries

SHRI NAMA NAGESWARA RAO (KHAMMAM): I urge upon the Central
Government to establish a separate Ministry for Animal Husbandry, Dairy and
Fisheries in the larger interest of the nation. Departments under the Ministry of
Agriculture, Animal Husbandry, Dairy and Fisheries don’t get as much attention
as required. The total output of animal husbandry accounts for more than 30
percent of the country’s agricultural sector. Livestock and fishery sectors together
account for more than 6 percent of total GDP, India has the highest population of
livestock in the world and is also the largest producer of milk. The Government
has a National Dairy Plan to achieve a target of 180 million tonnes of milk
production annually by 2021-22. This plan also proposes to bring 65% of the
surplus milk produced under organized sector for procurement as against present
30%. India with a coastal line of 8129 kms, 20 lakh square kms of Exclusive
Economic Zone and 12 lakh million hectares of brackish water bodies offer vast
potential for developing fisheries. Out of the estimated marine fishery potential of
3.9 million tonnes only 2.6 million tonnes are tapped. If more fishery potential is
tapped then 2 crore more fishermen and their families will be benefited. These
Departments mainly cater to the needs of rural people who are mostly
unorganized. If these departments are clubbed as one Ministry under a separate
Minister, then the sufferings of the people involved in these avocations can be

mitigated to a great extent.
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(xvi)Need to fill up the backlog vacancies for STs in CPWD

DR. KIRODI LAL MEENA (DAUSA): I would like to bring your kind attention
that a number of vacancies are lying vacant since long under ST quota for the
various posts like (Beldar, Khallasi, sweeper man, Plumber, etc). As per policy of
Government of India for special recruitment for STs, C.P.W.D. authority invited
application in 2006 for the post of Beldar, Khallasi, but till date process of
recruitment has not been completed. It has come to my notice through different
fora that for the post of Beldar out of 173 vacancies 99 are filled up and in
Khallasi out of 100 vacancies 73 are filled up as such now 74 vacancies in Beldar
and 27 in Khallasi are yet to be filled up. Besides, backlog for the period 2006 to
2012 are to be filled up as per Government policy and repeated directions issued
by the DOPT in this regard. Thousands of poor ST candidates who applied for
various vacant posts in CPWD are looking forward for the commencement of
recruitment process since 2006.

It has also come to my notice that instead of filling up backlog vacancies
the Department has abolished unfilled vacancies which were shown in the
advertisement of 2006.

Therefore, it is requested to look into matter personally and direct C.P.W.D.

authority to fill up all backlog vacancies at the earliest.
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MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 3 p.m.

14.02 hrs

The Lok Sabha then adjourned till Fifteen
of the Clock.

* Not recorded.
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15.00 hrs
The Lok Sabha re-assembled at Fifteen of the Clock.
(Shri Francisco Cosme Sardinha in the Chair)
... (Interruptions)
15.01 hrs

At this stage, Shri Shailendra Kumar and some other hon. Members came
and stood on the floor near the Table.

MR. CHAIRMAN: Hon. Members, please go back to your seats.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ... ~
MR. CHAIRMAN: Please go back to your seats.
... (Interruptions)
MR. CHAIRMAN: I would like to start the proceedings. Please to back to your
seats.
... (Interruptions)
MR. CHAIRMAN: The House stands adjourned to meet again tomorrow, the 18"
December, 2012 at 11 a.m.

15.02. hrs
The Lok Sabha then adjourned till Eleven of the Clock
oesday, December 18, 2012/Agrahayana 27, 1934 (Saka).

* Not recorded.


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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